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MR DEPUTY-bPEAKER : The ques-
twon 18

“That leave be giunted to intioduce a
Bill further to amend the Hindu Suc
cesston Act, 1950

1 he motion was adoptcd
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REPRESI NTATION OI THE
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(Unsation of new scction 7 A4)
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MR. DEPUTY-SPLAKER
tion 13

The yues-

That leave be granted to mbhoduce a
111l further to amend the Repiesenti-
tion of the People Act 1951°

{ he motion way adopted

oY Wy e A & fadas gv
w fre wvar g

(RN

RESTORATION OF RELIGIOUS
PLACES BILL
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MR, DEPUIY-SPLAKLR lhe ques-
tton 1s

“That lcave be granted to  ntroduce a
Bill 10 pruvide for restoration of reli-
gious rlaces under illegrl occupation
to then legal claimants ™

1 he motion wus negatined

MR
motion 1s
neat item,

DFPUTY SPLAKER This
negatived We pass on to the

14 4% hrs.

CONSTITUTION (AMFNDMLNT)
BILL.

(Amendment of aiticle 39)

SHR1 BISHWANALIL  JHUNJHUN-
W ALA (Chittorgarh) | beg o mosve for
lenve 1o mmtroduce a Bill fusther (0 smend
the Con titution of Incdia

MR DLPUTY.SPLAKRLR
tion s

fhe guese

Thal leave be grinted 0o intioduce a
Bill Turthet to amend the Constitution
of Inda °

1 he motsom was adopted.

SHRI
WALA

BISHWANATH
1 mmtioduce the Bill

JHUNIHUN.

e sy v

- e ~

{ Published in Gaxgite of Tudin Extraordinary, Part 11, section 2, dated 28.5.71,



